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MR. SPEAKER: Order, order,
SHRIMATI SHARDA MUKERIJEE:

rose.

MR. SPEAKER: I am sorry. You
always create a difficulty by raising all
such points of order which have nothing
to do with the business of the Huose.
This is the third or fourth time during
the Tast three or four days that this is
being done. 1 am not prepared to Jisten
to you. T am sorry,

The House will now adjourn and meet
again at 2.15 p.m. The hon. Mem-
ber, Shri Sheo Narain, will continue his
speech.

13.12 hours

The Lok Sabha adjourned for Lunch till
fifteen minutes past Fourten of the Clock

The Lok Sabha re-assemoled after Lunch
at Seventeen minutes pust Fourteen of
the Clock
[SHRT VASUDEVEN NaIr in the Chair)

DEMANDS FOR GRANTS—contd.
MINISTRY OF HOME ArrAlRS—conid.

ot fm awma () o gumfy
"R, # w aAen w3 ar e aEae
Hfepw awg & &M #Y g Fyad
T wfem, S &g f47 ¥ ew
g1, IaFT gear A 7€ | 4 fadez Ty,
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A€ | € F TT wEAF GANT FY 3TU
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AT #1z faar T 9T, w75 AT
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Az 4, IT ¥ ARA Ag FEAATHLGAT
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| FT WKW IO q97 a1, AfwT
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AqTaga 1 K wGTL A A FEATE
W TIAT #7 qEfme gl a7
F@W AT 9 qEfw aiearadt s
am rd, fomd @ wrAw # S
& aF)

yq & TY ©z TN F Aae
T E | S By FTCE AT,
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e fegaz ¥ ax Fsma affr o
1 e ar, fomd ame ot FET
9| 5@ 3 ¥gz Iw foftaw £ far
ar wmgwt 3v feftaw Aol

FHAA FET T I F 3" AgA
saTaT qTA ATTE £ Ty w1 Avled Ay
3% 74 74, 37 &% | fg AR qEewAl
Fftw w WA A e T A
aifgd 1 ag a7 #F wrew g ¢ fE
MY TW ACH T ATIHE X |

femmmrear #Y dtmdY W g7 Fw § g
awwft wm W W femw s
wifed, G4 W &1y T H Ay
g A TawT A A wfsd omw
g § W FRAY oy AT o1, 39
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w9, arfe Twaw ¥ srar-Tre ST Aq7-
W FT I gAUT & 3 g &Y A% )
gm fafrex amgm, w0 & 7 "ay
@Y WU I -9 e
geawre  fear 91, fFg smg 39 q¢
gz 0% A ¥ @ §...(wqam) . .
# aEmg & Fmar-Tm T -
Tw # gwegn M AwA F AT AT
F® W FIW I |

gwfy @@, gieaal & qaer
AN T Aw s 3 W N AF
fm fafrer aga & e qanfor
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[t forTarae]
87? 7@ s wW § 9 I w@A
iii.agtaﬁﬁwam T dE
g & g frt ¢
t-!mrﬂfr% s n‘q-ﬁ—e:

’

Qe 98 FC §F WGl ¥ =W
g #fer 3wt w9z A faed
2 @y fm fodm fad & 9x
g, AWM ITY gEATE AT

AR AEAF  FT qEeAT Wy A IW
¥ wfemd G FT G & I o
Ywra A T § @ fEa
arar =nfeq, &fFa za fedfr ox o
a sem arfEd ) Emom Ad wEA
f umr T FEEEAr TR TE R aaT
rogr, 99 7 ofedw wESEH FAL
¥T FFA 471 FQ I AW O OF 3EA
drar fr & 3§ &= wwar g fa=h
I avar g afe gErw fe a= R
& Fzgar war g fF g @R o™
TR WIAT FTAGHA FL @ E, A1 57
Hag af 2 fF ot v &1
FEAIA FT A% | AT gz g 94 faom
Tt dfeq s 0 dY AR IFA FOA
frewed ol ¥ 9w fRd, @1 3§ IR
wrere 7@ fear 3T F1 awww
qE 1 FU FARTA O FIH AT W =y
fFam s @ W garh s feafa
fazei W
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TEAAA TEAE | TE kA e
&7 O, FoEw off gy g, dordy
W@ § T agw ad s @
Lol Ci g )

a7 3T A gwEw w1 AR
wE fm faer gwrd Wt
wu &1 Fm fafreer & qgr T
AT, IAATNF qrH TTEATE WA
¢ wfFa A grand 4@ o aw
HAgt aan, oa frw & sware # st
FL0 AT LAWTRN 9T & S g
& VAH TEEA A gAr g1 A
AT H=WT  RAWE  WRA 8, A9S
arefrer A & a1 9 T T Wy
HFAT ZAT EFIT | AT HTT qAHT AT
T FT aFa A1 §8 F1 odrq Frfad,
IO AT A s9AT fam aeTed

SHRIT M. L. SONDHI (New Delhi):
The reorganisation of the Ceniral Secre-
tarins Stenographers’ Scheme is very
important one. | wish the Home Minis-
ter hears it. But he is now busy in con-
versation with other Ministers.

Wl fm arRme ;e 7 F ImT
FAArd T ST ame g, R
S7aT o g | ¥ga § v wiafads
7 gAfefeaa d—ai wfsfema g ?
Ja 3w # wew fafrex 3 & Shed=
F A ¥ gAfefeaT fFaT— Who s

zoing to control this indiscipline? This
Home Minister was also a party to
creating that indiscipline. You must
give an example to the coming genera-
tion of this country, the student com-
munity. Why don't you give them the
example of Sardar Patel and Pandit
G. B. Pant?
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ar ? @m fafrer amgw Wt 3@ auw
T WNE 9, a@R fan fag ot gt
TE—% ™ A @I F A wrr
TEAE AfFT ¥ wmwen g frow
FHEY dorf WTm WY Tw WL ATHAN #Y
Fiw F1 1 & @iy fafreex gma d g
aga g fr o aw w awred

When you are trying to corrupt the
legisiature where will the country be?

7 wadl ¥ g § T fewmow w fadiw
FATEN

SHRI BAKAR ALI MIRZA (Secun-
derabad) : Mr. Chairman, Sir, the
Home Ministry is a key ministry and
our Home Minister, Shri Chavan, is a
very able administrator. But my diffi-
culty and the difficulty of the House is
that he is also a very able parliamenta-
rian.  Any cuase it might be he presents
it in such @ tactful ingenious  manner
that it becomes convincing to  every-
hody excepting himself.

Look at the vcase of Governors.
Three or four Governors acling in
different conditions without having any
contact with the Home Minister or the
whispering gallery of the Home Ministry
still come to right conclusions which
are in accord with the Home Minister's
views! That is how things are going
on.

There has been a lot of talk about
cases against ex-Chief Ministers. What
huppened to all those cases? When
they were initiated, why were they not
pursued 7 Is it under political influence

that the delay is taking place or are
they being given up ?
Coming to the report, I take only

one instance to show how the reporn is
presented to us. About the Admini-
strative Reforms Commission it is said
that all its recommendations are proces-
sed and decision taken on them with
minimum  delay—note the words
“minimum delay”—and the recom-
mendations are the major concern of
the Government. Shri Morarji Desai,
who is more sinned against than sin-
ning, presented an interim report on the
Lokpal. That was in 1966, The Lok-
pal had been discussed many times in
this' House before but the Bill was
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introduced in August 1968. Tt was
passed by the Lok Sabha in November
1969; still, it has to be discussed, debat-
ed and passed by the Rajya Sabha.
It took four long years for a matter
which could have been disposed of in
two month’s time. This is the speed
with  which the Home Ministry
functions.

There has been a lot of insistence on

speed. For the Prime Minister also,
socialism has to be speeded up. But
then, in addition to the 14 banks she

is not ready to nationalise foreign
banks. So, the concept of speed differs
from place to place.

Another matter is of Telengana.
It you read the shory account aboup it
in this report, it would appear that
there was some agreement in 1956 and
in 1968 they discovered some deficien-
cies which were not implemented. So,
the Government concluded that speedy
work should be done for the imple-
mentation of those recommendations
and a eight-point programme was
formulated. Committees were institut-
ed and their recommendations are being
studied and worked out. Finally, they
have given morc powers to the regional
committee in the State.

It appears from this as if there was
no mass movement in the State, there
was no demand for a separate Telan-
gana, the students had not been striking
for more than eight months, firings had
not been taking place, people had
not been arrested, their schools were
not converted into prisons; all these
happenings as if they did not exist.

Shri Chavan himself, when he visited
Hyderabad State, at one time said that
separate Telengana w:ll also be a malter
to be discussed. Then he qp
forgot about it. He and the Prime
Minister appealed for normalcy. The
moment normalcy arrived, they quitted
the whole Telangana people and the
Telengana problem. This is the way
they have been treating the Telengana
issue.

Nearly 300 people were killed in the
firing but not in a single case a judi-
cial inquiry was instiduted. Only in
onec casc a magisterial inquiry was
ordered. That inquiry some-
thing which was not to the liking of
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|Shri Bakar Ali Mirza]
Government; so the man who was the

inquiry officer was transferred the very
next month.

That is how things are conducted in
this country.

Now, after all, what is it that . the
people of Telengana are wanting?
They are not going out of the country.
They are not asking to apply a new
principle on which the State should be
administered. They only want that the
State should be administratively divided
into two parts instead of one. Is that
a demand which is so difficult to accept
because it will affect some State of
Muharashtra or some State of Mysore
and that is why it should be rejected ?
What has the Government of India
been doing? When there was the
partition of the country, they creatcd
a communal mind. When they formed
linguistic States, they created a linguis-
tic mind. That is how it has heen
going on. But when the demand is
made only for a simple administrative
purpose, thap is rejected.

Only today, Mr. Chavan said that the
economic viability and the will of the
people should be taken into account.
About the economic viability, the
States Reorganisation Commission itself
has recommended thc formation of the
Telengana State. About the will of the
people, if all that has happencd is not
sufficient to prove that the people are
behind this movement, let there be
some other way of finding it out., Well,
you conduct an opinion poll to find out
whether the people want it or not, If
you are allergic to the question of
plebiscite, then you find out some other
way. 1 suggest to Mr. Chavan that
either Mr. Brahmananda Reddy or he
himself stand from any part of Telen-

gana on the issue of a separate
Telengana. I am a small man. I am
ready to take up the challenge. Money

and power, all count. But still, I am
sure, the people of Telengana have
completely decided that they will have
a separate Telengana. And they will
have it whatever be the policy of the
Government of India. 1 would plead
with Mr. Chavan to give second
thoughts to it and have some
sympathy for the demand of the people
and some regard for public opinion.
This is not asking too much from a
person of the eminence of Mr. Chavan.
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There are so many problems before
this country which are very serious
ones. The question of the wuse of
foreign money in elections was raised
in Parliament. Then, of course, an
inquiry was made. We do not know
what action has been taken, whether
any protest has been lodged with the
countries who are using their money in
our country or any person receiving
the money has been booked or warned.
We do not know what steps have been
taken. We cannot allow foreign
countries and foreign money to inter-
fere in our affairs.

As regards the question of defections,
the hon. Home Minister, Mr. Chavan,
was very vociferous when that matter
was discussed in the House. Now, the
defection has taken new dimensions.
It is not necessury only to cross the
floor from one side to another, sit in
another place, vou divide and you
become two parties with the same
name, the same symbol and so on. The
fight is only about the symbol. Their
only functions are toppling and coup-
ling. The Central Ministers either go
there to topple the Government of the
State which is not to their liking or to
couple other parties so that a new
Government is formed. If this thing
is continued in this country, the Cen-
tral Ministers will be considered in
the States as infiltrators. They have
created that sort of conditions of
allowing defection to go on without
any hindrance or check. The report
itself says that communalism is grow-
ing and no effective steps are taken.

In Jammu & Kashmir they are
dividing the people region-wise. ~About
Scheduled Castes so many cases were
cited where they were ill-treated. s
not the Home Minister responsible to
see that all these things are set right ?

Then take the question of Hindi, We
have not been able to create enthusiasm
neither among the Hindi States nor have
they been able to adjust their policy
to the demands of the Southern States.
This policy of having big States is
really a disintegrating force. Tomorrow,
probably, Mr. Chavan will be consider-
ed as a disintegrating factor in the
future of India. If such a contingency
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arises, you should be prepared for the
worst. There is not a single Hindi
State which has an outlet to the sea.
If the non-Hindi States with their huge
coastline ask for separation, then what
is the remedy?

What is the difference between the
DMK which is asking for secession and
Mr. Bal Thackeray asking people to
out. One says, ‘I will go out’ and the
other says ‘You get out. Both are
secessionist aclivities, Therefore, 1T see
before me in this country Lord Shiva
in his death dance spreading death and
destruction with Mr, Chavan as Lord
Vishnu sleeping with his chakra as his
pillow.

SHRIMATI ILA PALCHOU-
DHURI (Krishnagar): T would just
like 1o bring to the notice of the Minis-
ter that T have spoken on the Bengal
Budget and Beneal discussion and so
I would not go into detail, But there
are one or two things I would like to
bring to the notice of the Hon. Minister.

About gherao, it has to be tackled
with a strong hand so that the economy
of West Bengal is not ruined. The for-
mer Chiel Minister of West Beneal said
that during the UF Government regime,
there werc as many as 689 and 78
gheraos in the public and private sec-
fors respectivelv, and another 48 und
29 gheraos respectively in the schools
and colleges. The High Court has
given a judgment against the oheraos.
Yet it has not stopped. In a Women's
College. the lady Principal, Smt. Mama-
ta Adhikari, was gheraoed till she faint-
ed, I hope gheraos will be put down
with all the possible expediency and law
and order maintained.

Secondly, T would like to bring to
the notice of the hon. Minister one thing.
When there was hartal in Burdwan, the
telephones there went off whereas they
functioned in the rest of West Bengal.
This must be looked into, Telephones
and other essential services should not
be dislocated and should be given ade-
quate protection because they are the
last resort for the people to get into
contact with the outside world, and this
they could not do in Burdwan.

T am happy that the allocations for
he Border Security Force, the Indus-
trial Security Force and the Central Re-
werve Police have been increased this
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time a little. But there remains an
anomaly. While the BSF is under the
Home Ministry, the Border Roads Orga-
nization is under the Ministry of Ship-
ping and Transport. Unless the border
roads are maintained in good condition
and are made into all-weather roads, the
security of the borders cannot be en-
sured. Pakistan and China have all-
weather roads to the borders of India
and Pakistan has established so-called
‘Bookshops’ through which arms and
;:n;::nunitions are being smuggled into
ndia.

Lastly, I would like to mention a
ward about the freedom fighters.
The freedom fighters have not got their
pensions, Some of their pensions will
come to an end from June-July, 1969,
We have not heard of such a thing
happening anywhere, You have crema-
ted them before they are dead ! Govern-
ment servants enjoy pension all through
their lives. It is never stopped before
they die! Why only pension to the peo-
ple who have served in the Andamans?
Frecedom fighters have fought all cver
India and given their lives. T hope the
hon. Minister will clarify the position.

We are all for Privy Purses going.
But the Constitution will have to be
amended under Article 291, Article 362,
and Article 366, sub-clause (22). But
Article 363 which debars the princes
from going to court about anything is
not going to be abandoned. You are
going to reduce them to the status of
a1 common man by abolishing Privy
Purses and amending these three Arti-
cles in the Constitution, but you do not
give them the right to go to the court
just like any other ordinary citizen. You
keep Article 363 which debars them
from going to the court. What 1 sue-
gest is, the Minister may kindly clarify
this point and some fair dealing may be
given to the princes.

Then, Sir, we have heard that the
cellular jail in the Andamans is going
to be converted into a hospital. You
can build hospitals anywhere but the
cellular jail should not be converted in-
to a hospital. Tt should remain as a
lace of pilgrimage for the people of
rndia to get inspiration when they visit
it. People have gone there and the
torch of their lives has been burnt out
in the Andamans. Let their names be
written in letters .of @old.on the stones
of the cellular jail, Let the cellular jail
be converted into a national monument
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[Shrimati Tla Palchoudhari]

and be preserved as such, | hope the
Minister will take this matter up per-
sonally and do it. Thank you.

N awsEn ANt Wt (gavEeme)
miwﬁ:rmgt,mgwﬁww
BT ¥ AT W@y, IA A qwran 2
o @ fafredt =48 & o e
FT ) af frew fedi srrw ¥
et g @, faa TS & gATT 59
WTE €9T AT § v A A gwaet
T FE a7 A FAT wifgn wify ag
s oAt @ 9T wi gu o, @t 20
A9 aF qmwfasw 92 way LEt
W yF a9 qr o F gafyd m
Hfx w1 o A g Tfzd 1 s
T ¥ Wt TUAF AT T § A
T FqwTr wGifgd oz fag
9w wwm aw, afe T wré
THA F A fam aw ux T
A H@frer g E faa  sarar
AT G %) s oowr TIATS
feFreer o & oarg g g
AT & a9 A @r g oo ar
iaﬁmé,m&aﬁmg,ﬁsﬁ-
LG I 1C 0 (R T —,
T Afew aF what wrew o,
TG Y ATE qAIS Z A7 by
T %) w s my o Thai e
HITAT AT R 22 FIA ¥ sqw aw
W IR F A ozw oA A
wifawr &G fr Taai oA G

St fm Aavme: oA g oW
afeat @ < d9r

h nwer we Wi oaw Wi g
& ATl wEgRT ay
i

Q% amfta  waq : FA IR F7
frzs &
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ot fim ATeTAe: W s
auaf afrer ;. awmiv amie

ot waen w\ et = SN A
araw & e fom for el & s et

fred fet Jwma 29w Fifaa &
TAATH FHT 9T, IAH FP GAN fF7
wd b, afed faw aoa €0 a7 daw
feq sa & ar O THIW AwETS 59
& faam wew ¥ awd qmvAd, Y
FTHTIETA FTHH AT 9E FT A0
¢ ey wadiz w1 o @A AT
7T A H AZ TG F2H I AT |
TAAEZ F1 TA F1ATH T FFAT @AT
arfed A aTaraErd & g9 S 9w-
T @A 3 IW AT AT qWT AN A
3 d3m WA frwd g fred
fedi aTaviard & g@ 3 S qE

-

W e gd WA, ag s

fafredt qeoft @rman) &m fafredy
R frara wrar & 39 H fear v
% faad wv? gu ¥ 97 H SETaR
P ¥ Mo 1 m ¥
¥ weamrere gard E‘g‘“ﬁ
T ey §AR gom WA oW
1 ol oF I SR OE

it



241 D, G.(Home Ministry)

foar wn & o @nd agt fed @R
TR oifeems w1 gra @) e aere
arewE e & amq moR )
forgram gw @w wwwA aA § f arwt
AT FAE) X wwwar § fr e
Ater®ra &3 #r fam ox arfeEma
oy o T WY FEar , &€ ot AW
T4 2 fs arfeemis = wmEr FET )
AFT & A T2E fr g g
77 &% oifeal @ W A oW 2
@ § @ ofseara w1 wT oA 0@
g frag v w0 &1 F37 aR oo
#frd ofsam a1 o0 & o &1 @
T A ¥ OIW LG R A OFE
aFd | gz gard wwNO ¥ wh
g fafreet arga & wonfor @ fr s
arFE Fr§ 3% FIOFT W@ AT W|WIA
T FET T IFT AN a7 T AT aH
qASAT 2 FT FIE AAT &R A IIH |
TifF yFa arg iz F@ar 2 fF &9 @
Gt aqzrA ¥ 51 ZATT WER § ATEIA A
T wFF T

aNT TW Ha 8 fegargdem &1 AT
AT E g1 &1 AT F@ AwH
IT  GATHI ATIA 934l B W @F
gerar giar & fFag ad e aa
FEAT G E AT W AT F ST A
frre 1@ & ag @ wgd e =@
ar JEAT F fgeex 7 FAman 9r S
gl I F1 Adar  gg gar fF At
qgfedt w1 wa & v Iare faar @,
arEi agdy A9 A7 A ag fwE-
T ¥ o w7 AraR gy, faw F ada
gggar gfF am o fiwd amE
gz gz @ E g A @
@ @A wifgd |+ e a
A dmH gqrer few A o owmEY
AR @ wEawEl §WT IR FQ
¥ wn oy g AR fE m e

CHAITRA 13, 1892 (SAKA)

D. G. (Home Ministry) 242

WA & AEAAA OF  oarA A o
T Tow ¥ Al arfe s -
& H oy & s it oF AT
T A, w aeh §, w@ Ao g,
G AT F A FR awaraw, A q@-
T A 7 Il @ e
TF FqT A9 T 7 wqr ag ag g
¥ f¥ wagw oF faare qgad @i ?
¥7 gw feawm o W@ @ fr-
T § ord oar faara o Ao @ srar
forr #t g sror F st ot am fgrgeamy
HoF g1l [T F o 39 & wufow
FgEdga g, wata § dfred 3w g
wafe § WY 37 &1 & & garfers
¥ ag Fgraa fF g9 "AFAWA OF
ar @Ar @E, a1 ag o #lq arg
qg AAT AL 1A | FE AT gROAR
g # wedEr & w4 TEAEE
g & e g1 wMT wagd A
qIa gral ag aa WY A9 AE A fw
fgrgear W arf oF Awgg @1, fom @@
9t fegmma & afrr g @
AT FT dATFE TA AF EFFG AT
a7a &, Awfor &7 aws I a @
§6 WX GgEE §, & AW UF g9
WA g, wE A ama & wa
& T EE FgAnel @ WA E 1 5W g
qg ard W wafEw  AE &1 aw
atfer s & ta gt sfegamein
F1 AT oA ATH ATEA & |
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MR. CHAIRMAN: Shri S. M. Joshi.
You wanted to ask questions to the
Home Minister.

st ugo uRo wveit (g7r) : wemafy
WEEE, WA AW us Tawed
NG 2 In N T FTaT =
g famz & & Zmmg fr oo
WETIA FHITA &Y /T F FT A @A
famra g A & gad dver g
N A owEY § R omaroe anei X
W aara w1 e frar 3, w39 ok
FERAE L AOF AWt ¥ ag e
T wmm § fFag wawm wga o
& T g1 1956 H Tty Ay Mifa
TG T ¥ Y EAH  AwArR Fear
a1 f5 77 5t 2w WA 2w wAr
aifed | T FAvE W wYE ZwoAwiA
T A\ faar ) w7 ag Aaw AwT am
TRTE F AN qUA FE AaTA A wT
T WA g S oA W zEie
AT AT BW N FTATT BT sTOATHA
fear f& gw war #r¢ Zfearfoam v
TFT AN T F FEATARATE
wErA wdtaA fmar s oairw
s AR A e R, W oAy
gl ar wfegg | s gardr waieE
FERL X W ORN Fgw w4 &
gl f5 mgroe & @@ WA AT A
Fqe A7 fFa a1, g S A T
qr |\ O A F AW § ET IR A
IN FAW A fear @1 ogw oAy w
¥ wnfon fad g8, @mET sram
r gERh T g fF e w9 fammr
®Y I FHET T |

SHRI LOBO PRABHU (Udipi):

This is not fair. This is no question.
You must give us a chance again. My-
sore must have the right of reply.

wt qdo quo Wielt : F ®rE waAT Y
W Wi d o oo
T XA A WA W ¢ A
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#gT g wTEmn wfgd | ay AT
A 987 ¥9 WA 10 qTE JATH AT §
JAFT A1 IAFT TEEE AT FATA AT
W AR F OGW 139 NgT FAE
fod & @t wdem & wonfom w6
AT ITF ANCAT Y AT A AW A
Gaow & 2 sk T fady w1 g
|rfed |

WY gWTA & ACH F A a7 T 9ew
g1 & mEtewg A H agr &7 99w
& azeql 3 zfwm AW o1 FREEIR
MAF a1 AT IF & ard § g1 7
A ¥ F FEifragmemiwg 3T &
T8t A § i g gETa sfawre @
21 7 agm frag fafrma e 7z
F YT AwT YA FE A A anfE
NWFe FIRA AT ATYFE FRET W
M AAET T AW ER E I X
oo om@% 0 oy g F A mar
WA K qrEL AT BV Al BHAmMTE

SHRI M. L. SONDHI: The Home
Minister must throw some light about
the position regarding the Centrai Secre-
tariat  Sienographers’ service. There
should be justice shown to them,

st waram e (faeet AER) o
Hra FEAWIES ¥ ¥ AA wEEE &
qIRY 2| IAF AT WAWTE 1 W)
agr wafdfzsn & wr ¥ g fafaex
frtdy § wima #z mmd @
E4

MR. CHAIRMAN: All these had
been raised during the debate. The hon.
Minister will reply to the points, if he
can,

sit wfre wen (afwar) : awnfy
aEEw, AN ol & e § AT AR )
AT W i TR W w0
MIA QA TA AF qwa@ g, F
Y AT AT T CEATE |
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MR. CHAIRMAN: Because the
Chair should not be misunderstood, I
want to make it very clear that the Con-
gress Party has exceeded its time, and
that is why I did not call you. Your
name may be here, that does not mean
that everybody should be called. You
may ask a question,

| wirer swia : gare fafqe< o
Ad agwe a1 f& gww wdw Ak
fge & dra ot ardx feawz Rag
grar faarz #1 @wer § X d SEi
WIH ATH H TEE! qT FT ARG
ag 1T 3F AL ¥ | AT IAT =W A
¥ argdta F1F TOET a9 T EAT
At 338 oaE Ay F 9EIF 47
aff @9 aNEF T@ T FT qAWE |
@ gred faadt vaid marar ) mmE
A H qF F1AA A a4 faan & 1 A
I T I AN AE B TR @
FifF qzar grs #18 A Fdwrar st w7
qAE q‘o‘ﬂa ARz A oW faa faan
gfr o fre fim weE aw @mAAR
W #FT F | F A wAgm g fE
1 7EF aa frdr 1 GAFT /3 F
WE afy s ds g1 Iw Fofs
fesfa T @ ? 9T T T T g AN
IART FAT A ATAI  WIT AT &
FHE | @ AEFR T IAE 7 FAIT
frama @2 M@ € a7z fed arvd
# wmge f@@r § shg ared AR
M F | e weta, w7 @ dusfaar
¥ mr oAU 1 I wgEE A
T & 3T muTEar faar arA wrfze
g Wenaw 9w AT wfzg oW
#AT IART G E...

s g waf (FECE) 2 T F
argsi ¥ gamTAr femarem 1 Twr fe
qnC FXAET | gl wew f7d @ 39T
qFTHITT |

o sfew1 wwa : gFad €A & gfc
At & faw odfm e aY, A afd
affa gawr e IAwr AE famr
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aH FEWE N FASI & I
HHT wEE FC AT | ar G arrie

. 3

# gt agEa & wfg

awwfuq@w:m:iraniua;ahq
fafreez |

SHRI LOBO PRABHU: On a point

of order.

SHRI S. M. KRISHNA
rose—

MR, CHAIRMAN: 1 understand
what Mr. Lobo Prabhu and Mr. Krishna
and others want to say. I can assume
that they want to speak on the Mysore-
Maharashtra border question,

(Mandya)

SHRI 5. M. KRISHNA: Not that,

MR. CHAIRMAN : Let us hear Mr.
Lobo Prubhu first.

SHRI SONAVANE (Pandharpur):
He should not be aliowed. He had his
say, If he is allowed, you should give
me a chance also.

SHRI LOBO PRABHU: I would like
to know very clearly from the Minister
whelher the Maharashtra Government
did not press for the appointment of
the Mahajan Commission and whether
they did not accept very clearly the
finding of that Commission to be final.
Secondly, I would like to know whether
this new principle which we are en-
unciating was not placed before the
Mahajan Commission and was not re-
jected by it. Thirdly, I would like to-
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[Shri Lobo Prabhu]
know, if Government is going to_apply
this principle to Belgaum in the North,
whether it will apply it to the South
also and give Kasargod to Mysore.

SHRI A. SREEDHARAN (Bada-
ara): You will never get it. Do not
ave such dreams.

SHRI LOBO PRABHU: In case they
are not going to apply that principle uni-
formly, why are they making an excep-
tion and apply it to only onc part of
Mysore in favour of Mauharashtra?

SHRI SONAVANE: Is that a puoint
of order?

MR. CHAIRMAN @ Hon. Members
would like to ask many questions. Let
us find out what the Home Minister has
to say first and then if some questions
remain after that, definitely they cun
have an opporiunity of putling ques-
tions. If you usk questions hefore the
speech, there will be no end to that.

SHR1 CHENGALRAYA NAIDU
(Chittoor) ; Sir, how can he reply when
I have not put my question?

MR. CHAIRMAN: [ promise you,
Mr, Naidu. Let us first listen to the
hon. Minister und then see what cun
be done.

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr.
Chairman, the demands of the Home
Ministry have heen discussed for nearly
ten hours and I am glad that so much
time has been devoted by the hon. Mem-
bers. It shows how concerned they are
about the problems which arc dealt with
by the Home Ministry.

To begin with [ should like to make
one submission. Most of the speeches
dealt with problems which had been dis-
cussed in some depth on_previous occas-
sions and on those occasions 1 had ex-
plained the Government’s position on
thosc matters. While dealing with those
problems in my speech, 1 may be for-
given if T have to repeat somc things
which 1 had said earlier in the House.
Let me make it clear at the outset that
1 do not propose to deal with. minor
points or specific issues raised, because
it is not possible 1o do so within the
short time, I am also noy going to re-
peat the points dealt with by my
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colleague, the Minister of State,
Shuklaji. That represents the division
of work in dealing with problems.
Possibly some Members are exercised
over the border question. 1 have
nothing more to add to what Mr. Shuk-
laji said on this question.

SHRI S. M. KRISHNA:
agree with him?

SHRI Y. B. CHAVAN . He has spo-
ken on behalf_of Government and 1 am
part of the Government,

Shri

Do you

SHRIMATL TARKESHWARI
SINHA (Barh) : Whay exactly ure you
zoing to say? The hon. Members pointed
out how his reply was unsatisfactory.
His reply takes us back 10 the same posi-
tion trom where it started. If you do not
have anything to add to i, what arc
you going to do about it ? You are fac-
ing the situation to the maximum cx-
tent; we are much concerned about your
State also.

SHRI Y. B, CHAVAN: It is not a
question of what I say in a particular
case, The Government's attitude in this
matter has been explained and 1 do not
want to repeat the sameé,  Some major
questions were raised, and rightly per-
haps. The law and order situation in
the country was one of them, It is true
that it is a very important question, 1
do not wanm to mercly repeat what hap-
pened in one State or another State and
go in multiplying the incidents. T think
in a debate of this type it is much better
1o sec the whole problem in its proper
perspective, There was violence for one
cause or the other. It is much better
to sec what is the character of the situa-
tion which gives rise to the violence that
takes place. 1Tt is not purely u law and
order situation in that sense. It s not
purcly a police situation in that sense.
Basically voilence is an cxpression of
certain social, economic and  political
tensions that exist in the country, that
cxist in our system as such. (Imterrup-
tion) 1 have heard you for 10 hours
patiently. You may not agree with me
or with whatever [ am saving. But
least 1 deserve some hearing on  these
points.

hAN HON,Z MEMBER: Somc sympa-
thy.

SHR1 Y. B. CHAVAN: Certainly, 1
need sympathy, and I am prepared to
give sympathy where it deserves. Now,
the question of violence is there. If you
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see from 1967 onwards, this violence hus
taken different forms. Somelimes it is
a communal situation; sometimes it is
a situation of violence arising out of
land problems; sometimes, it is a situa-
tion arising out of the problems of
youth; sometimes it is an expression of
certain extrem= political philosophy.
These are the differcat facets. I know
therc arc some purely law and order
problems also. where dacoities or mur-

ders tauke place, These problems are
there.
A point of  view  was  expressed,

namely. that when such things are hup-
pening, whut was the Central Govern-
ment doing. | do not want to '~|I_lﬂ.' the
responsibility of the Central  Govern-
ment. | do accept the general principle
that ultimately for the integration of
this country, for the sound working ol
the Constitution, the Centrul Govern-
ment is responsible. | do not wunt ro
aive up this overall responsibility.  But,
at the sume time. whenever we say that
the States have the responsibility of
doing certain things, it is not merely as
u sort of cover for what we are not
doing, but it is due to the clear distribu-
tion of work which is indicated in  the
Constitution itself. [ say this because
in the debate, I saw some contradictory
arguments. Some said, whatcvcr‘ hap-
pens in every State, the Central Govern-
ment must take up the responsibility
and act. Others said. we must not for-
get the distnbution of responsibilities
hetween the States and  the Centre,
Naturallv, they raised the question of
Centre-State relationship.  In a way, [
would sav both the approaches are
partly correct.  Therefore, these prob-
lems will have (o be seen in their proper
perspective.

If you take problem after problem,
1 would say that the Centre-State rela-
tionship is certainly a very important
issue. Jts importance is not new. It
has heen so even from the very bhegin-
ning, when the Constitution siarted
functioning. It has become a little more
vocal, after the 1967 election, because
there is a change in the political pattern
of the governmenits functioning in this
country. But even before 1967, these
questions were there in one form or
another. On this question of Centre-State
relations, it is not that wc suddenly
became aware of the problem. For-
merly. there was one partv ruling both
at the Centre and in the different States,
The mode and tenor of the problems
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were different ; but I know from my per-
sonal experience in those days that there
were several problems between the Cen-
tre and States. We had many times raised
this question. There were many views
in different States, because even then
there were the problems of the States;
problems of deve nt, aspirations of
the people; linguistic aspirations or
other apsirations. Sometimes, there was
some sort of contradiction between the
demands and the aspirations of people
in one State and the people of another.
So, the problems were there. They be-
came more pronounced after 1967,
becuuse there ure differeny parties func-
tioning in different States. So, as a mat-
ter of fact, the question of Centre-State
relutionship needed some consideration;
needed some study.

15.08 bours.

IMR. SPEAKLR in the Chair]

Many suggestions have been thrown
up in the last few years. This gues-
tion was taken up by the Administri-
tive Retorms Commission, They ap-
pointed a Study Team presided over hy
our eminent jurist, Shri Setalvad, They
have produced a report. Even the Ad-
ministrative Reforms Commission iteelf
has  mude certain  recommendations.
Their report  reached the Governmemt
sometime in June, 1969, and after thar,
the report is being studied, and [ think
the Government will be in a position to
come to certain conclusions about it
soon. This matter was also raised in the
standing committee of the National Inte-
gration Council. 1t was decided  there
that this problem will be discussed. As a
matter of fact, some persons who parti-
cipated in the debate in the National
Integration Council agreed ta give their
points of view about the Centre-Stule
refations, T think the CPM has sent its
paper. Even the PSP has seng ila own
point of view. But we thought it much
hetter that the problem should be studied
in all its aspects,

One important recommendation of
the ARC was—somebody yesterday read
a part of it; I do not remember cxactly
who it was—that the study  of all  the
Centre-State relations  indicates thay #
is not necessary to amend the pre-
sent Constitution. hecause the Consii-
tution is flexible enough to find solutions
to the problems that arise from time 1o
time. There is no question of amend-

ing the Constitution or making structu-
ral changes in the division of powers
between the Centre and in  the States.
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(Shri Y. B. Chavan]

It is not necessary. Really speaking, the
problems are limited to two or three
different areas. One is about the role
of the Governors, which has become a
matter of great controversy and debate.
The other is about the financial aid or
financial contributions that are given in
one form or the other. These two are
the most important spheres, because it is
in these fields that there is a continuous
dialogue, a continuous debate. So, we
w[ill I?ave to go into these problems first
of all.

About Governors, unfortunately it is
said that Governors in different States
observe different standards. The only
question about which the Governor has
got discretion is about two or three spe-
cial problems. O.ae is aboug the appoint-
ment of the Chief Minister. The other
is about the dismissal of the ministers.
The third is about the dissolution of
the Assembly. The fourth controver-
sial matter is about summoning and pro-
rogation of the Assembly, Thesc arc
the different issucs that arise in the
States. The question first arose in
Rajasthan, If you take the history of
the last three or four years, they are
very rich in experience so far as the
working of the Constitution is concern-
ed, All varieties of circumstances came

up.

SHRI RANGA (Srikakulam): They
coincide with your tenure also.

SHRI Y. B. CHAVAN: That I think
is to my credit,

SHRI RANGA : That is to your dis-
credit.

SHRI Y. B. CHAVAN: What is
happening in the country is not to my
discredit, Possibly some of the discre-
dit goes to you also.

SHRI RANGA : That is true, because
we could not dismiss you.

SHRI Y. B. CHAVAN : You cannot
do that. Now, questions arise about
Governors' powers about selecting the
Chief Minister. What does he do? The
situation arises only when there is no
one single party which is in absolute
majority. This arose in Rajesthan, The
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Rajasthan Governor decided 1o call the
largest party to lead the Government,
That question was raised here and: de-
bated. My hon. friend, our senior
colleague, Prof. Ranga, raised it. I
remember to have said then that there:
1s scope for examining this question. I
did not take any particularly inelastic
position. Later on, we went into it.
1 do not want to repeat what I said
the other day. It was found that there
is scope for laying down certain conven-
tions and guidelines, which can be help-
ful to the Governor to decide who
should be called. There is a consensus
among the jurists we consulted in the
matter that the Governor should try to
convince himself by consulting different
political parties whether the man to be
invited commands a stable majority in
the House. This should be really speak-
ing, the criterion in this matter, I
would like to say that in all the subse-
quent events, the Governors have follow-
‘E. this principle. I have no doubt aubout
this.

ot *fa Tm (3@) : dmw W 7 awp
wer WA i fawifon 0 4@ AT

sfi gmaTEm A o Fe §Oofr
fear

The other question was about dismis-
sal  That question arose only in Bengal.
Whether those particular circumstances
were right or wrong is a matter of
debate, and it can remain a matter of
debate, but the er of the Governor
to dismiss the Ministry has been con-
ceded. The third question is about the

right of the Governor to dissolve the
House. Fortunately, so far this ques-
tion has not arisen. So, I would not

offer any comments, so far as the appli-
cation of that principle is concerned.

Now the fourth question which has
become a controversial matter is about
proroging and summoning the House.
In that matter some of the parties have
taken the stand that we have changed
the position according to our conveni-
ence. It is not so. On the other hand,
I would submit, some of the parties
have tried to interpret the right of the
Governor in this matter according to
their convenience. When certain politi-
cal parties in UP wanted the Governor
to call the session and when the then
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Chief Minister of UP, Shri C. B. Gupta
took the stand that he will call the
Assembly the next month, it was é:ressed
by some people that it is the duty of
the Governor to call the session earlier.

st wg fawd (7<) : wifs ame &
It ggq us  fedraT foar an, =
fra g i & F7r gem

SHRI Y. B. CHAVAN : It is not so.
Even there in Bengal, I would like to
remind Shri Madhu Limaye, because he
is an expert on the Constitution.. ..

ot vy fawd : oadf wrg

SHRI Y. B, CHAVAN: If you are
not, then you can take it from me. The
point in Bengal was that the Governor
wanted the Chief Minister to call the
session; he did not himself call the ses-
sion. In Bengal he dismissed the Gov-
ernment. Here the point at issue is
whether the Governor can himself sum-
mon the House, or prorogue the House,
or he can only act upon the advice of
the Chicf Minister, In Bengal he want-
ed the Chief Minister to give him advice
to call the session earlicr, not that he
wanted to do so in his own right.

it vy fawd @ adf wrar, av feform
i fear?

sy am T 9 FF FSFT
Fmg
The right of dismissal of the gov-

ernment is there. As far as summon-
ing and prorogation are concerned, let
us forget the party interests and let us
forget what happened in what State. But
certainly, at the same time, let me make
my position very clear. Sometimes, it
is quite possible that the Chief Minister
may give wrong advice; one cannot say.
It depends wupon the -circumstances.
Suppose, for instance, there is a no-
confidence motion pending before the
House, if the Chief Minister gives an
advice to prorogue the House, perso-
nally I would feel that it is wrong to
give such advice to prorogue the House.

But it is not the fault of the constitu-
tional ion; it is the fault of our poli-
tics. us try to understand this.
9—2 Lok Sabha /70
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Whatever is wrong with 'golitics, let us
not try to attribute it to the wroking of
the Constitution. Unless we show con-
sideration for the working of the Con-
stitution, unless we try to keep the
values of the Constitution above the
interests of the political parties, the
political difficulties are bound to arise
from time to time.

As a matter of fact, some hon, Mem-
bers arc trying to make the Governors
despots by their interpretation of the
Constitution. We are the protec-
tors of the rights of the people. We
must interpret the Constitution in such
a way that the rights of the people are
protected. ... (interruptions) 1 cannot
carry on a dialogue with all of you
simultancously.

SHRIMATI TARKESHWARI SIN-
HA (Barh) : What about the instrument
of instructions to the Governors?

SHRI Y. B, CHAVAN: 1 am prepar-
cd 1o have a dialogue with her a little
later, not now.

1 was rying to discuss thc problem
of Centre-State relations of which the
Governor's power is one aspect. I
would like hon. Members to take care
of one thing. It is the basic respon-
sibility of the Central Government to
see that the Constitution is properly
worked, that we encourage the forces of
integration and that there is the adminis-
tration of peace, At the same time, the
States are also equally responsible so
far as their sphere of activity under the
Conslitution 1s concerned.

SHRI PILOO MODY
Please do not leave it at that.
has to be a littlc more than that.

SHRI Y. B. CHAVAN: 1 know.

SHRI RANGA : That
is taken by him.

SHRI Y. B. CHAVAN : Whenever
it was found necessary for the Central
Government to intervene during the
last three years it was not shirked. In
more than five States the Central Gov-
ernment had to intervene and take over
the administration. How can you then
say that we have failed in our duty ? Tt
had never happened before 1967. No
month of a year had passed without
having some State or the other under

President’s rule.

(Godhra):
There

“little more"
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[Shri Y. B. Chavan]

It is indicative of two things. First
i3 that there is something basically
wrong with our party politics.

SHRI
know.

SHRI Y. B. CHAVAN : What is the
use of merely knowing it?  You
know many things and I know many
things. Unless we examine and under-
stand the problem, it will be of no avail.
I am not speaking as a partyman. I
am not merely saying it as a minister,
I would like all serious thinking people
to consider what is wrong with us,

PILOO MODY : That we

SHRI
listen?

SHRI Y. B. CHAVAN: We had in
1969 mid-term elections in five States

PILOO MODY: Who will

before the five wvears were out. Un-
fortunately, we find that those very
States are still sick States. 1 do not

mean “Sikh" States; 1 mean, “sick™
States—S I CK, sick. We find that
only in those five States there is again
a change of government and one of them
has again come back under President’s
rule. So, we have to examine what is
wrong with us. If at all we want to have
some proper solution, it is necessary that
we do so. Merely trying to find some-
body as a scapegoat and beat him—
sometimes angry or confused people try
to hold up somebody and beat him and
if vou want to make a scapegoat of me,
1 do not mind being one—is not going
to lead you to a solution as such. The
solution, as a matter of fact, is that
all the political parties should go deeper
into the causes of the trouble of the
country today. I woud not merely tell
this to others. It is much better that all
of wus sit down and go into it..

SHRI BAL RAJ MADHOK (South
Delhi): The Leader, the Prime Minis-
ter, must set the right example. ... (in-
terruption)

SHRI Y. B. CHAVAN: Extreme poli-
tical ideologies are responsible for the
violence today. There is no doubt about
it. There is a sort of ferment going on
in all the political parties.

Some Members raised the question of
defections. 1 hope, all the leaders of
parties, who were present in that dis-
cussion which we had in the Committee
on Defections, will rememher what we
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discussed and what was our basic con.
clusion. Our basic conclusion at that

time was that it is difficult to define
defection.

SHRI PILOO MODY: On the last
occasion I defined it for you. If you
step down from your Home Ministry
and come here, it is not defection ; but
if one of us climbed up to the Home
Ministry, that is defection.

_SHRI Y, B. CHAVAN: Then, accor-
ding to your interpretation, there is no
defection in the country because I have
not gone over to that side and you have
not come over to this side,

SHRI PILOO MODY: Nor are you
likely to.

SHRI Y. B, CHAVAN: I must say
that the committee’s examination of the
problem at that time was more realistic
than now. It was said that we were
passing through a phase in our country
when there was a perpetual readjust-
ment of political thinking and loyalties,
At that time it was anticipated that therc
would bc a possible splitting and amal-
gamation of parties which later came
true. The only limited part of defec-
tion that was considered necessary to be
dealt with was the tendency of leaving
parties to get office. The Defection
Committee—it was not merely a com-
mittee appointed by Government; it was
a committee representative of all the
political thinking in this country—came
to the conclusion that what we could
cffectively deal with was not the gene-
ral problem of defection, because it was
very difficult to define defection, but the
changing of parties by people from one
side to the other only in order to get
office (Shri Piloo Mody : Or for profit.)
and whether that could be controlled
for one year. They made another sug-
gestion also about the ceiling on the
size of the Cabinet etc. That was also
another important suggestion,

dfagfemd : & & R gimwmw
feadr oft & w71 a1 s SAer off
T A AfeT @@ W@ aOT Ag
. . (wwam) ...,

SHRIMATI TARKESHWARI SIN-
HA: May I remind you of your ‘s
stand? en Shrimati Indira andhi
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was the Congress President, the Work-
ing Commntt_ee had taken a decision—
it was a united party then; 1 was also
there—that even if a person defects
from another party, he will not be taken
into the Congress unless and until he
is asked to seek an election and that, if
he is elected after seeking an election,
only then he will be taken in. What
happened to those golden promises, tra-
ditions and principles that you laid
down? You have vwviolated them...
(Interruptions)

St Tdt T fqw gearw oifor 5
¥ foo gar av

SHRI Y. B, CHAVAN: I know
many of the decisions which we had
taken when we were united. What is
the use of saying all that now? (Inrer-
ruptions)

ot vl W qg mET ST E) Gav
daE JE AT =fam

SHRI BAL RAJ MADHOK: What
about the unanimous decisions that
were taken? Have you tried to imple-
ment the unanimous decisions even?

st vy fawad : w0 ¥ oA @O
g TER T W owEr wen ?

SHRI Y. B. CHAVAN : I am coming
to that. We had discussed this pro-
blem in a small committee, Then, we
had decided that the Report should be
properly discussed in both the Houses
and that, after assessing the view of
both the Houses, then we could go
ahead in formulating the Bill based on
those discussions. This Report has
been discussed in the other House, The
Report is going to be discussed in this

House. I had given notice of during
the last session. I am not complaining
about it. I am merely stating a fact.

Unfortunately, we have not been able
1o get time to discuss the Report. Let
us discuss it again in a full forum and
then come to conclusions. We are,
in that sense, committed to bring in a
legislation based on the discussion in this
honourable House.

I will now refer briefly to the commu-
nal riots. Communal tension is one
of the saddest things that has h
in our country, I have no doubt about
it. We have many times gone into the
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causes of it. We have never said, as
some Members tried to indicate, that
a Government publication has said, that
many things have happened because
Muslims were taking the initiative. The
Government has never taken that stand.
Some political parties may have taken
that stand.

SHRI OM PRAKASH TYAGI (Mo-
radabad): The Bhagwat Dayal Commis-
sion Report,

SHRI Y. B. CHAVAN : You have not
completely read the Raghubir Dayal
Commission Report.

I must say one thing. I have said
many times before and I would like to
repeat it here that a feeling has been
created which is responsible for com-
munal troubles, that one particular
community. is not loyal to this country.
When such a basis suspicion is created
in the minds of the people, all the diffi-
culties arise. The so-called demand of
Indianisation looks quite an innocent
thing. But when we raise a doubt
aboul one particular community as
such . . . (Inferruption)

SHRI BAL RAJ MADHOK: Who

has raised it?

ot anae nat (A7) ooy e
FAM? TACATT EWATT W AIE 6T G
g ... (wwam). ..

ft TraRrTTy wogTe ;IR AT H
Y A A ACEIE K OAH g AW
L

st mwew wwf : oamw qifefews
wifex & &8 A =@aw@ amA § AfEA
 To¥ At ¥ wifs wa d=r AMfeo
=t dw e ®moft ¢ AT AR
T wgre T S I §

st wwe Tw oneft (o)
JwT &1 gury wery § fee e

2T
N qATE F FT w1 gAew § 7 gl
Yt wgt o AW qHE W@ A
awf sk §)
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SHRI Y. B. CHAVAN : So far I have
not mentioned Jana Sangh....(Intcr-
ruptions) Sir, we met in a standing
committeec of the National Integration
Council and, fortunately, all the politi-
cal parties were there—]1 am talking only
about the constructive part of it—and
we came to a conclusion, including Jana
Sangh party, that we should create a
joint campaign in the country to see
that no particular community should be
maligned in this way.

SHRI BAL RAJ MADHOK: But
you did not take the initiative. We
wanted you to take the initiative.

SHRI Y. B. CHAVAN: 1 am glad
that at least in that mecting the Jana
Sangh took this position, and I hope
they will keep the promise they have
made in this matter. Let them join
other parties and create condition  of
unity in this country.

SHRI BAL RAJ MADHOK: We are
prepared.  Let the initiative come from
the ruling Party, Let the ruling Purty
give a declaration that they will not
use this communal question for party
ends, You ure working up communa-
lism in the country, You have vested
interests in deing so.

SHRI Y. B. CHAVAN : Mudhokji,
you have forgotten one thing. Only
yesterday somebody made certain obser=
vations. An hon. Member from West
Bengal said the Congress suffered in the
1967 Elections because the Muslims did
not support the Congress anywhere in
the country. I hope I am quoting him
correctly. Therefore, there was no ques-
tion of Congressmen getting the votes
of Muslims. (Interruptions)y There was
no question of Congress trying to , .
(Interruprions)

.

SHRI P, G. SEN (Purnea): 1 repre-
sent a constitucncy which has  309%
Muslims. . .

SHRI Y. B. CHAVAN: I only quoted
those people. T did not say... (Inter-
rtrpfforr_.'r)

SHRI P. G. SEN: 1 do represent
the people. 1 object to this.

SHRI BAL RAJ MADHOK: The
very fact that you have quoted him
means guilty-conscience pricking.
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SHRI1 Y, B, CHAVAN: No, No. 1
am trying to prove that there was no
question of Congressmen taking a com-
munal position, Congress consistently
stood by the principle of secularism all
the time. . (Interruptions)

SHRI P. G. SEN : I object to what
he said. Don’t hide yourself.

SHRI Y. B. CHAVAN: Ultimately
coming back to the problem of commu-
nal tension, we will have to take care of
one thing, This one question is going to
be the real test and trial for the political
Parties in this country, Unless wec
succeed in creating an atmosphere of
peace  and understanding and creale
amicable relation between all the com-
munities in the country, nothing is going
to happen. (lunterruptionys)

Now T would like to touch the other
problems referred to here. I know [
have a very short time at my disposal.
Naturally, questions were raised about
statehood for Union Territories.
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SHRI Y, B, CHAVAN: I do not want
to go into all the questions. There are
scores of questions which need to  be
answered,

SHRI PRAKASH VIR SHASTRI:
It is a very very important question.

SHRIMATI TARKESHWARI SIN-
HA : May I submit to the hon. Minister
that in the other House the Chairman
of the Rajya Sabha allowed an hon.
Member to raise this issue of Lal Baha-
dur Shastriji's death, I think no satis-
factory reply has been given in that, 1
think it is the duty of the Home Minister
to satisfy the House and the country as
to the exact position in that case. Be-
cause the Chairman of the other House
allowed a debate, it means he was quite
convinced about the cogency of the
point.. Therefore, I would like you to
reply to that.
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SHRI Y, B. CHAVAN: What hap-
pened in the other House, I won't dis-
cuss it here.

) SHRI RANDHIR SINGH (Rohtak):
Sir, if you allow like this, everybody
will put a question.

SHRI PILLO MODY : Anything you
want you ask,

qWA WEEW : T AT HH &g
g5 faar &, o7 amowT FEer &Y @y
arfew

SHRI Y. B. CHAVAN: I may deal
with some specific problems. They are
not small in themselves but I would
like to deal with them briefly.

The question of conferring statehood
on the Union Territories has been raised
from time to time and I was referring
to this question when I was answering
some of the questions this moming, A
major demand has come from Himachal.
Pradesh and the other from Manipur,
Tripura and other places. We are aware
that there is a strong feeling in this
matter. But we will have to go bv cer-
‘tain criteria and these criteria will have
to be on certain financial considerations.
Naturally political aspirations also can-
not be forgotten. I don't deny the force
and strength of the political issues. In
this matter we will have to go in a
more orderly manner and certain objec-
tive criteria will have to be followed.
In this matier our present policy is this
that we must see that at least some
financial stability is likely to be main-
tained after giving them Statchood etc.
Ultimately the problem is of giving them
enough facilities and resources for the
pcor!c to develop economically and so-
cially. This is really the problem. It is
not a question of State or their territory.
At the present moment in some of the
States, in some of the Union Territories,
the Central Government has to take a
heavy financial responsibility. We have
started a process in this matter of having
discussions with Himachal Pradesh. A
paper was prepared with the help of the
Planning Commission and on the basis
of that we had some discussion with the
Chief Minister of Himachal Pradesh and
I hope that the discussions will ultimate-
ly fructify and lead to the solution which
is so much in the minds of the people
of Himachal Pradesh today.
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DR. RAM SUBHAG SINGH:
(Buxar) : What about Manipur?

st v wm : wfrg-fago & @
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SHRI Y, B. CHAVAN: I do say that
it has got its own problems but at the
present moment, as I said, this problem
of Himachal Pradesh is being consider-
ed and 1 cannot say whether the pro-
blem of Manipur is so acute now.

No, Sir, one significant achievement
that I must mention is, that only yester-
day the autonomous State of Meghalayu
was inaugurated. This honourable
House has endeavoured for a long time
and ultimately the Bill that we passed
here has resulted in the actual creation
of a new autonomous State. I take this
opportunity to give our greetings to
the people of Meghalaya.

Sir. one hon. Member mentioned
about pensions tg freedom fighters, I
know the number of freedom-fighters in
the country runs into lakhs. And,
it has been the accepted policy so far
that it is for the States concerned to
look after the problem of the freedom
fighters and some States have prepared
some detailed schemes about it; and
they are being implemented. But we
found that one particular group of free-
dom fighters was not given attention to,
as it should have been. That consists
of some of the leaders or some of our
political sufferers were sent to the Anda-
mans from early twenties. Therefore
we selected this problem for the special
consideration of the Central Govern-
ment and we have now worked out a
scheme whereby a prisoner or political
sufferer who has spent sometime in the
Andamans. . .

SHRI BAKAR ALI MIRZA: § years;
not some time ...

SHRI Y. B. CHAVAN: That has
been amended now. Even if he has serv-
ed his sentence in the Andamans for a
day ultimately his responsibility will be
taken over by the Government if his

. total term of sentence was not less than

5 years. Under that scheme we have
started sanctioning provisional pensions
to those people. I think in some cases
we have given pension of Rs. 200, in
some cases, Rs. 300 and so on. We
have taken this as our responsibility.
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SHRI JAGANNATH RAO JOSHI :
What is the Government of India doing
to get the release of Dr. Masceranhas,
who is suffering in the Lisbon jail ? 1
want to know whether Government is
considering to give some relief to his
wife who is here suffering.

SHRI Y. B. CHAVAN : I know that
is one of our most important duties; and
in this matter Government has not for-
gotten Dr, Masceranhas, we are pre-
pared to use every possible means to
secure the release of Dr. Masceranhas.

st M= WA AR ;I A IATH
G WE fa g8 WIE

SHRI Y. B. CHAVAN: T will look
into it and 1 request the hon. Member
to discuss it with me. This is certainly
a good suggestion which the hon, Mem-
ber is making.

There is one other point, and that is
about the Scheduled Castes and Sche-
duled Tribes and their problems of em-
ployment. 1 think it was our duty to see
that whatever we did in this matter, we
did it in a proper way. 1 would like
to tell the honourable House that in
respect of whatever we have donc in
the course of the last few months and
the steps that we have taken in this
matter, were directed towards thc two
aspects of the problem. One is, a very
vigorous implementation of the policy
of reservation. We found that some
times there was some slackness in the
process. We took certain steps to see
that the policy which is accepted 1s
rigorously implemented. The other as-
pect of the problem to-day is to increase
the extent of reservation as such.
would like to say that very recently we
reviewed this question and we found that
the present percentages of reservation
were based on population of 1951. So,
we reviewed the position in the light of
census figures of 1961, We found that
the reservation had to be increased.
1 would like to tell the honourable
House that accordingly instructions were
issued. According to them where direct
recruitment is made on All India basis
by open competition, the percentage of
reservation for the scheduled castes has
been raised from 124% to 15%. In the
recruitment made otherwise than through
the open competition, the reservation for
them would continue to be 16.2/3%.
For the scheduled tribes, the percentage
of reservation for direct recruitment
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either by open competition or otherwise
has been raised from 5% to 74%. We
have also decided that the period for
which unfilled reserved vacancies for
scheduled castes and scheduled tribes
may be carried forward be increased
from two years to three years to ensure
that this quota of reserved vacancies is
not permitted to lapse easily.

st e am qAT (FRT): A
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SHRI Y. B. CHAVAN: The honoura-
ble House would be happy to note the
recent decision taken by Government
during last year. (Interruption).

SHRI SHEO NARAIN: You have to
fulfil this obligation that our young boys
are still on the streets in Allahabad.

SHRI Y. B. CHAVAN: Also we have
decided that in matters of promotion
from one category to another, persons
belonging 1o scheduled castes and sche-
duled tribes should be given certain spe-
cial concessions. In case of the schedu-
led castes and scheduled tribes persons
who are senior and are within the num-
ber of posts to be filled, the selection has
to bc made on the basis of fitness and
they will be given onc grading higher for
placement. This is a new decision taken
and I hope that the implementation
would improve the situation and more
facilities would now be available.

SHRI BUTA SINGH (Rupar):
Cruelty to the scheduled castes and
scheduled tribes is increasing daily all
over the country. What have you done
about that?

ot th og : @t qw @ §
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SHRI Y. B, CHAVAN: 1 was com-
ing to that. This was one of the pro-
blems which Shri Joshi mentioned.

SHRI R. D, BHANDARE (Bombay
Central) : How will you fill in this back-
log? Of course the government's stand
for raising the percentage must be appre-
ciated. But the most important factor
is the question of backlog.
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SHRI Y. B, CHAVAN: I quite agrec
with the hon. Member, But I would
like to have his suggestion. You will
please send it on to me and come and
discuss that with me.

SHRI KARTIK ORAON (Loharda-
ga) : Sir what about the restoration of
illegal alienations of tribal lands?

SHRI Y. B. CHAVAN : The subject
of illegal alienation of the land of the
tribals particularly in Bihar was discus-
sed many times in this honourable
House. The honourable Member raised
this when we discussed this problem in
Bihar Consultative Committee. At that
time the Consultative Committee of
Bihar had passed a legislation for this.
And it is being implemented. It has
also created some new problems which
will have to be considered. And I
think that the present Bihar Govern-
ment will pursue this policy more
vigorously.

Then, Sir, the hon. Member, Shri
Prakash Vir Shastri raised the question
of Pakistani nationals’ overstaying here.

SHRI BALRAJ] MADHOK : They
are thousands in number,

SHRI PILOO MODY: They are not
Pakistani nationals but they arc Indiun
citizens who have not been able to get
citizenship rights.

SHRI Y, B. CHAVAN: Some of the
cases are of that type. Most of them
are here, They could not be given the
citizenship rights, Therefore, most of
them are allowed to stay from year to
year. There are also certain bad people.

SHRI PILOO MODY: Please look to
their miseries also.

SHRI Y. B. CHAVAN: You have
given rather inflated figures. There are
some Pakistani nationals—minorities in
Pakistan—who have come here. Really
speaking this is a human problem which
has also to be considered. They are
very large in number. Their problem
has to be solved.

SHRI PILOO MODY: What about
the passport and other citizenship faci-
lities to the Muslims?

SHRI Y. B. CHAVAN: That will
have to be gone into, Some hon. Mem-
bers particularly Shri Bakar Ali Mirza,
made a mention of Telengana. I do
understand the importance of the pro-
blem. Wa have discussed it many times
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in the House. Merely repeating the
same demand for separation 1s not likely
to help either the people ot Telengana
or the country or the State of Andhra.
Really speaking, one has to go into the
problem in a coastructive wav, What
are the basic problems? First, the neces-
sity of giving morc opportunities for
the development of that area. Second,
giving a right sphere for the employ-
ment of the loc:l people. The whole
trouble started out of that. After con-
sultations, discussions and deliberations
with all, the question of surplus was
gone into. The report of the committee
presided over by the Supreme Court
Judge appointed for the purpose was
received. They suggested a certain
amount. 45 crores and after toking all
factors into consideration we decided the
surplus to be spent as Rs.

As for employment possibilities, there
are two aspects. One is the problem
of the integration of the different ser-
viees. That has to be expedited. Cer-
tain deficiencies were there. Remedial
steps were taken. Certain committees
were appointed. They went into the
matter and discussion is still being coa-
tinued,

The other question was about trying
to get employment for the local people,
Mulkis as they were called. The rele-
vant enactment has been struck down by
both the High Court and the Supreme
Court. So there is no legal way out.
But we appointed a committee of jurists
who went into the matter. They have
suggested a way out, that recruitment
should be decentralised. and if it is done
at the district level in the cases of class
II, 111 and IV, particularly class 111 and
IV, this will give large scope for em-
ployment of the local people. The
Government of Andhra has accepted that
recommendation.

Then the question was about the
Regional Council contemplated in the
Constitution when Andhra was reorga-

nised. We thought it necessary to give
it some more powers. Even the finan-
cial arrangements being made for the
development of Telengana area can now
be discussed in tha; committee. We have
decided to enlarge some of the powers
of the Committee.

I think the House should give its
blessing to these proposals—these are
the constructive approaches of the pro-
blem—and see that they are worked
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[Shri Y. B. Chavan]

roperly. 1 reguire keen cooperation
rom all sides of the House in this
matter.

SHRI BAKAR ALI MIRZA: Exactly
that is the difference between our
approach and his. He thinks there are
certain things to be remedied, Why
is he taking such a rigid stand? Why
does he not listen to us? Is it because of
Vidarbha?

SHRI Y. B. CHAVAN: Mention was
made about the death of the late Prime
Minister Lal Bahadur Shastri. I do not
know what the hon. member who raised
it wanted to say. This question was

discussed in the House before, imme-
diately after Shastriji's death.
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The External Affairs Minister at that
time, who is the resent Defence Minister,
made a detailed statement on the floor
of the House. There were questions and
answers on many things, I was there.
We are all very sad to have witnessed
one of the worst tragedies in our
national life, The man who led the
nation in a triumphant manner in an
armed conflict when he went to seck
peace did not, unfortunately return
alive. That was the greatest tragedy in
our national life.  But let us not add to
the dimensions of it by creating suspi-
cions about the death. I was there my-
self. 1 had scen Shastriji in good condi-
tion. He was active throughout the day.
From four in the afternoon onwards I
was with him most of the time till about
9.30 or 10 in the night. He was active.

SHRI BAKAR ALI MIRZA: Over-
strain.

SHRI Y, B. CHAVAN: Quite right;
may be one of the causes. He left us
a few minutes before 10 when we were
all in a reception given by Premicr
Kosygin there. He was mixing with
people, talking and joking with friends
there. After that they had arranged an
entertainment programme. 1 think we
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sat in the same row two or three places
apart. He was having some interesting
jokes with other people. A little before
10 O'Clock he took leave of all of us
and particularly the leaders of Soviet
Russia, and that was the last time that
1 saw him. After that we know that he
had a talk with some family members
in Delhi. He was given milk by his
personal staff. He took the milk and
retired by 12.30 or so. Because the
very next morning we were supposed to
leave Tashkent for Kabul, we were
going to stop at Kabul. After we went
back at 10 P.M. we were busy packing
as we had to leave early morning. 1 was
awake till 1 O Clock in the night and
had just gone to bed when suddenly my
assistant who was with me came rushing
to tell me that Shastriji had taken ill.
It was about 1.30. We were slaying,
in the Tourist Hotel and the villa in
which the Prime Minister was stationed
was about 200 to 250 yards away. It
was mid-night and we had no conve-
yance at that time. Practically in our
night dresses we ran there. When we
went into his bedroom. Dr. Chugh, the
doctor who accompanied us, and one or
two persons were trying to give him
massage, they were making some efforts.
Then started coming the Russian doctors.
I think, in between, came the Prime
Minister Mr. Kosygin himself.  They
tried to give him more treatment certain
other trcatment. We find that they
have given a medical cerificate for that
matter. Our own doctor who accompa-
nied us specially, a man who was a com-

tent doctor, himself treated Shastriji in
is last minutes. Then, there was the
history of the heart trouble.

Under the circumstances I even now
say we are all sorry and sad, at least
will remain sad till the end of my life,
having gone through this experience but
we cannot say that there was any thing
suspicious about the death of Shri Lal
Bahadur Shastri. This is my persenal
conviction. Whether I will be able to
convince some of the Members who are
very concerned about it, is a different
matter, but I feel that there are no rea-
sons for a suspicion about the death of
Shri Lal Bahadur Shastri and as such
there is no necessity of any enquiry.
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SHRI Y, B. CHAVAN: You have
now said it, but I would say that my
information is that his own personal ser-
vant who had been with him for long
years gave him the milk and he was
with him till 12.30, When Shastriji deci-
ded to go to bed, he asked him to go
away, and it was only after that that he
went. If you want to raise some suspi-
cions you can do that. I would tell my
story. I do not know what other Mem-
bers have to say.

D. G. (Home Ministry)

. 1 know it hurts many people if there
is suspicion, but we cannot build a new
story on the basis of suspicion and un-
necessarily introduce a mystery into the
life of a person who is dear to us,

W) awEte nwedl o Og Adg gaT
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SHRI Y. B. CHAVAN : What can
be done? There is no doubt, Why create
doubts and then start cnquires? It is
not very fair.

SHRI M. V. KRISHNAPPA (Hos-
kote): Why was this not raked up all
these four years?
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SHRI Y. B. CHAVAN : 1 would just
make mention of a small thing and then
conclude because 1 know I am taking
a little more time, Some Members
mentioned about the privy purses. 1
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should like to tell them that Govern-
ment’s decision in this matter is to give
some transitional allowances to the
rulers. That scheme is being prepared ;
it is not vet finalised. When the Gov-
ernment comes before this House natu-
rally we shall communicate it to the

House.
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SHRI C. C. DESAI (Sabarkantha):
We had asked for some information. .
(Interruptions) whether the amouat paid
to the ex-ruler of Jammu and Kashmir
was a privy purse of ex-gratia paymeat
or political pension, whether it was lia-
ble to tax, whether he has paid any tax.
I asked a specific question. I hope the
hon, Minister would have got the neces-
sary information from the Central Board
of Direct Taxes and would give a reply.

SHRI Y. B. CHAVAN: I know you
are pursuing the matter very energeti-
cally and you have written to me.

SHRI C. C. DESAI: You have had
ample notice.

SHRI Y, B, CHAVAN: I do not pro-
pose to deal with any such specific
matter. You are raising some constitu-
tional points; I cannot %o into them
here. I shall write a reply to that ques-
tion. You have already communicated
to the Prime Minister also ; 1 shall send
a reply.

SHRI M, L, SONDHI: The Central
Secretariat Stenographers’ Service—who
is holding up the issue of orders on pro-
motions? 1 know that you are a very
cfficient Minister. That is why I ask:
who is holding it up?

SHRI Y. B. CHAVAN: The hon.
Member is making wrong assumptioas;
nobody is deliberately holding up any-
thing.

SHRI M. L. SONDHI: May I read
it? N
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SHRI Y. B. CHAVAN: You have
raised a specific question; I invite you
to come and discuss it with me,

SHRI M L. SONDHI: At lunch or
dinner? When?

SHRI Y. B. CHAVAN: Will you
mind breakfast ? . . (Interruptions.)
Shri Indrajit Gupta raised certain mat-
ters yesterday about certain Supreme
Court Judges hearing the case on na-
tionalisation of banks. I am not taking
any particular view in this matter, Cer-
tain facts have been given to me by
the Chief Justice of India and I want
to give these facts for the information
of the House so that the whole thing
can be seen in its proper perspective.
‘The Bench was constituted by the Chief
Justice minus himself because he had
given assent to the Bill as Acting Presi-
dent. The facts are as follows. When
this question came up, Justice Shah
informed the Counsel that some Judges
had some accounts with these banks and
some Jud, had shares and asked
whether there was any objection for
their sitting on the Bench ? On behalf
of the Government the Attorney Gene-
ral replied that there was no objection.

SHRI NAMBIAR (Tiruchirappalli):
Government had no authority to give a
reply like that. What authority have the
Government?

SHRI Y. B. CHAVAN: These are
matters of opinion. You can hold one
opinion and othéer Members can hold
another opinion. But 1 think it is my
duty to give these facts because the
Chief Justice wanted me to convey the
facts . . . (Interruptions)

SHRIMATI TARKESHWARI SIN-
HA: The Law Minister should have told
the House these facts, The impression
created by him was that they had done
some very irregular thing. We want to
censure the Law Minister for this serious
lapse, It was deliberately and inten-
tionally done to denigrate the judiciary
and we condemn this act of the Law
Miaister.

SHRI NAMBIAR: They should have
been kept out of the panel and the Gov-
ernment were ill advised to give such
wrong advice.

16 hes.

SHRI Y, B. CHAVAN: I am not
going into the merits of the matter, 1
am only giving the facts.
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SHRI PILOO MODY: Government
‘Wwas one of the disputants, Why do you
say “Government advised"?

SHRI Y, B. CHAVAN: On behalf of
the Government, the Attorney-General
was there, He gave his view,

SHRI BAL RAJ MADHOK: These
things should have been given earlier.

SEVERAL HON. MEMBERS rose—

SHRI VASUDEVAN NAIR (Peer-
made) : When Shri Indrajit Gupta spoke,
he said that the judges ought to have
voluntarily retired. These facts are not
secret. These are known to everybody.
The hon. Member there need not say
that these facts were not known to us.
These facts were known. So, we rightly
feel that they should have retired vol
untarily. Why should those sitting there
object? (Interruption)

SHRI BAL RAJ MADHOK : Mr.
Speaker, Sir, the way the judges are be-
ing maligned in this House is not pro-
per. It is not good, Our great judi-
ciary is not interested in  anybody.
Therefore, these facts which the hen.
Home Minister has given should have
been given carlier. (Interruption)

MR. SPEAKER: Do not malign the
judges. That is wrong, That is really
very wrong.

SHRI S, M. BANERIJEE (Kanpur):
Sir, 1 rise to a point of order.

AN HON. MEMBER :
rule.

MR. SPEAKER: Do you want some
information, or is it a point of order?

Quote the

SHRI S. M. BANERJEE: It is a
point of order. If I want any informa-
tion, 1 would have framed a question.
Sir, the point of order is this. The hon.
Home Minister has just now mentioned
about those two judges, and about what
the Attorney-General said. This has
become a controversial matter, because,
Shri Atal Bihari Vajypayee, when he
spoke in Kanpur on the 29th March
last, said—he did mention these things
“Those who ha::dtaken the mign
Mr. Vajypayee newsmen C e
aware dmt the two judges have volun-
teered to keep away from the case, but
were dissuaded from doing so the
Government counsel himself. Jan
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Sangh regarded the impeachment talk as
highly mischievous, dangerous and de-
plorable.”

MR. SPEAKER: There is no point
of order.
SEVERAL HON. MEMBERS rose—

~ SHRI S. M. BANERJEE: I am com-
ing to that. Since the Government
counsel in this case was the Atlorney-

General. . . (Interruption) Sir, T am
raising this point or order. You may
dismiss or reject the point of order. But

kindly hear me.
MR. SPEAKER: There is no point of
order in it.

SHRI 5. M. BANERJEE: He has
already mentioned that the Atlorney-
General is the Government counsel in
this case. The Attorney-General has a
right to address this House, Let the
Attorney-General come and address this
House. Let him address the House.”™"

MR. SPEAKER: There is no point of
order, 1 do not treat it as a point of
order.

SHRI PILOO MODY: ** Why not
impeach him?

SEVERAL HON. MEMBERS rose—

MR. SPEAKER: Will all of you sit
down, please?

wiwg famd : dqoar wrgaTan fr
[ FETET FAA & AT A I§ WG
AT 7 FSMT TE ALY 97 7 fF E
afeq THAENIFC @ X AT T UF
froig & g% d fow & s=iv a1 &, fom
1 ot fa g ¥3w fov @ fwal
qr, f&:

Pecuniary interest, no matter
small,

RAREW 1 AT F Sow AT A
Fu IwATE, AR O A ¥ om;
Year g | qfiz ¥ afewTd ¥ o
FT ITFT FH § ) Iw arfegriiz &
F afewerlt & &1 e § Twfma
T wgn wifEgd

how
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st vorfre fag : gaTor W€ owET
T g

Wt Ay fand : dfum & frar § f
STE @ FAFTAMIE, | TR
gy FEATAITERT &) I Hr arfemr-
T ¥ 3z wryfuw & 3w R @t
afgFit FT W FET ITHT A q7
wifs @z wow & foa seer g
Ig TqST | F TG Fgar e I A
Iw ¥ owara fear, dfew s W@ T
dza @1 woa & faw o seer g
o foq  wfeco & srg ARF T S 9g
Aifea msr el T A
¥z dfem ArmeEm & T d oA #
#vdt wrar w® 3@ fow ggowdr g
fe o= oxamET AT A A TER B
oF 3| faer fmT wrfam e, e
F1 agi A@0 dzAr =rfgga

SHRI Y. B. CHAVAN: Shri Indrajit
Gupta has made some point,—{(Inter-
ruption)—that those judges should have
voluntarily decided not to sit on the

Bench. That was the point that was
made by him,

MR. SPEAKER: I bave already ruled
that it is not a point of order.

SHRI THIRUMALA RAO (Kakina-
da): Sir, on a point of order.

MR. SPEAKER: There is no point
of order on the other point of order. I
have already ruled out that point of
order,

SHRI THIRUMALA RAO: Just
one minute, The point of order raised
by Shri Banerjee has brought forth one
issue which you have correctly ruled
out.

MR. SPEAKER : Therefore, it is not
a point of order...

SHRI THIRUMALA RAO: 1 oaly
wish to drdw your attention to the very
objectionable remarks regarding the
judi:):iary. which he made. (Interrup-
tion

*sExpunged as ordered by the Chair. Please see col. 277.
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SHRI S. M, BANERIJEE: ** (Inter-
ruptions)

SHRI BAL RAJ MADHOK: The re-
mark he has made about the judges
should be expunged, (Interruptions).

MR. SPEAKER: 1 have not been
able to hear any remarks due to noise.

SHRI A. K. SEN (Calcutta—North-
West): I want to quote a precedent.
Chief Justice Hidayatulah was presiding
over a bench in a matter in which the
appellant was the Delhi Cotton Mills
Limited, who succeeded in the matter
against the Delhj Municipal Corpora-
tion, which is u public body, The
Attorney  General, Mr. Daphtary,
appeared for the Delhi Municipal Cor-
poration. 1 appcared for the Delhi
Cotton Mills. Chief Justice Hidaya-
tullah said, “I happen to be a share-
holder of Delhij Cotton Mills. Have you
any objection?” Mr. Daphatary said he
had none and I said 1 had none, The
Chief Justice decided the appeal against
the Delhi Cotton Mills, It is a reported
judgment. So, I hope nothing is said
in this House which brings down the
judiciary. That is thc only pillar on
which our democracy can stand.

SHRI PILOO MODY: On a point of
order, Sir, Article 121 says:

“No discussion shall take place in
Parliament with respect to the con-
duct of any Judge of the Supreme
Court or of a High Court in the dis-
charge of his duties except upon =
motion for presenting an address to
the President praying for the removal
of the Judge as hereinafter provid-
ed.”

" 1, therefore. suggest that the entire
proceedings regarding the judges, par-
ticularly the very offensive remarks
made by Mr. Banerjee, be expunged
from the record,

SHRT SHRI CHAND GOYAL
(Chandigarh): On a point of order, Sir.
When efforts were being made by hon.
Members of various parties to denigrate
the highest judiciary in the country by
making all sorts of allegations—even
now Mr. Banerjee said that **

SHRI S. M. BANERJEE : No. **
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1 pever said, they are immaral. I
will say it outside, in the streets. (inter-
ruptions).

SHRI SHRI CHAND GOYAL:
When these charges were being made
under the very nose of the Home Minis-
ter, was it not the duty of the Home
Minister then to bring it to the notice
of the House that it was at the instance
of the Government that the judges were
permitted to sit on the bench? Was it
not their duty to check the hon. Mem-
bers from making irresponsible state-
ments and denigrating the judiciary? Let
us not try to tarnish the image of the
judiciary. . (interruptions) [ would rc-
quest you, Sir, to ask Shri Banerjee 12
withdraw those words failing which they
should be expunged.

SHRI VASUDEVAN NAIR: Sir. I
should be allowed to clarify one point.

SHRI CHENGALRAYA NAIDU:
But when he is in the Chair he never
allows others to make clarification.

MR. SPEAKER: Do not make any
reflection on what he did while he was
acting as Chairman,

SHRI CHENGALRAYA NAIDU:
1 am only reminding him of the rules.

SHRI PILOO MODY: Sir, before
you allow anybody else to speak, kindly
give a ruling on my point of order.

MR. SPEAKER: But will you allow
me to give a ruling?

SHRI VASUDEVAN NAIR: Shri
Goyal said that some parties are trying
to denigrate the Judges. I want to make
it very clear on behalf of my party,
hecause my party has taken a deClS'lCll‘l
that we would like. if possible, to im-
peach the judges who sat in judgment
in the bank nationalisation case, and we
took that decision with a full sense of
responsibility,. We have not done it
with any intention of denigrating any
judge. We knew that the Attorney-
General knew about it and he had no
objection, Our only point was that the
judges themselves ought to have retired
voluntarily. Even today we hold that
it was necessary for the judges to retire
voluntarily, That was our point.

SHRI PILOO MODY: Even those
remarks will have to be expunged.

**Expunged as ordered by the Chair. Please see col. 277.
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MR. SPEAKER: When the Home
Minister was replying to the debate
some of the hon. Members asked ques-
tions and raised some points, There
was no debate as such allowed by me.
Only a few questions arose out of the
Home Minister's reply.

SHRI PILOO MODY:: There is a dis-
cussion going on, It is part of the
debate. The Home Minister referred to
it. We talked about it.

MR. SPEAKER: Out of the reply of
the Home Minister some hon, Members
passed certain remarks, or asked certain
questions, which 1 do not treat as a
debate ; nor have 1 allowed any debate.
If any bad remarks, or remarks not in
good taste were made, since there was
a lot of noise, at least I could not hear
them, and when Shri Goyal referred to
them Shri Banerjee has  very strongly
denied them by saying that he did not
make any such remarks,

SHRI PILOO MODY': They must not

remain in the records.

SHRI BALRAJ MADHOK: Sir, you
should look into the records and if there
are any such remarks, they should be
expunged.

MR, SPEAKER: If therc are any
such remarks, 1 will expunge them,

SHRI Y. B, CHAVAN: Practically I
was at the last stage of my spcech and
this was the last peint to which I wanted
to make a reference. 1 do not want
to take more time of the hon. House.
I have put the entire question of law
and order in its proper perspective. I
know it is a very difficult task for the
Home Ministry as we are passing through
a very difficult phase of our national
life.

SHRI R. D. BHANDARE rose—

SHRI Y. B. CHAVAN: I am com-
ing to his point. This is a very serious
matter. We have come across man
such cases, The problems of the hari-
jans should be tackled in a humane
manner. The Government of India has
taken up this matter with the State Gov-
ernments and the State Governmenis
have agreed to immediately undertake
investigations in such cases at very senior
level and in many cases convictions have
been secured. nfortunately, one case:
in Punjab was the worst type of case. I
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have written myself both to the Gover.
nor and the Chief Minister to take imme-
diate steps in the matter,

SHRI BUTA SINGH (Rupar): It
Was in my constituency, Have you been

able to devise some machinery at
Centre? = the

SHRI Y. B, CHAVAN: The first step
I had taken was not merely to write 20
the Chief Minister but alsp to the
Governor because it is his special res-
ponsibility to look after the interests of
the weaker section, If nothing happens,
T will certainly look to other ways. ..
(Interruption)

SHRI CHENGALRAYA NAIDU
rose—

MR. SPEAKER: Shri Vasudevan
Nair requested me that | should allow
You an opportunity because he stood
commited to you. Was that the way
To repay him? You are a mature gentle-
man; you must have a certain control
over your emolions,

SHRI CHENGALRAYA NAIDU: 1
am sorry.

Just now the Home Minister said
that the Telangana people had asked for
4 scparate State. To satisfy them he has
appointed cight sub-committees presid-
ed over by the Central Government
sccretaries and other people, Thereby
he has taken away 50 per cent of the
autonomy of the Andhra Pradesh Gov-
ernment.  When the Telangana people
say that they have no confidence in the
Andhra people, how can you satisfy
them and give them confidence? There-
fore, arc you going to consider giving
them a separate State? They want s
full meal; what is the use of giving them
pickle? Will you give them a full meal
by giving a full-fledged State? Why do
you divide us and rule like this? Give
them a separate State.

SHRI Y. B. CHAVAN: On the mat-
ter of Telangana 1 have explained Goy-
ernment’s policy and I do not have any-
thing to add to what I said.

SHRI P, G. SEN: Some days ago
there was a taxi and scooter strike in
Delhi and we found that cycle-rickshaw
pullers came to the aid of the travelling
public and even came to the New Delhi
area, Rickshaw pulling is allowed only
in old Delhi which is a con area
but not in New Delhi which is not a
congested area.
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MR. SPEAKER: Now I am putting
cut motion No, 10 by Shri Deven Sen
to the vote of the House,

Cut motion No. 10 was put and nega-
tived.

MR. SPEAKER: Now I am putting
<ut motions No. 11 to 15 by Shri P. G.
Sen to the vote of the House,

Cut motions Nos. 11 to 15 were put
and negatived,

MR. SPEAKER: Now I am putting
cut motion No. 16 by Shri Deven Sen
1o the vote of the House.

Cut motion No. 16 was put and ncga-
tived,

MR, SPEAKER: Now I shall Eut cut
motions Nos. 21 to 32 by Shri Chengal-
raya Naidu to the vote of the House.

SHRI CHENGALRAYA NAIDU: 1
want cut motion No, 27 to be put to the
vote separately,

MR, SPEAKER: He is withdrawing
all his cut motions excepting No. 27.
Has he the leave of the House to with-

draw them?
SOME HON. MEMBERS: Yes.

Cut motions Nos. 21 to 26 and 28 (o
32 were, by leave, withdrawn.

MR, SPEAKER: Now I am puttiag
cut motion No. 27 to the vote of the
House.

Cut motion No. 27 was put and nega-
fived.

MR. SPEAKER: I put cut motion
Nos. 33 to 36 in the name of Shri Supa-

kar to vote,

Cut motions Nos, 33 to 36 were put
and negatived,

MR. SPEAKER: I now put cut mo-
tion Nos, 37 to 49 in the name of Shri
Indrajit Gupta to vote,

Cut motiong Nos. 37 to 49 were pul
and negatived.

MR. SPEAKER: T now put cut mo-
tions Nos, 59 and 60 in the name o
Shri Supakar to vote.
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Cut motions Nos, 59 and 60 were
put and negatived.

. MR, SPEAKER: Then I put cut mo-
tion Nos. 61 to 64 in the name of Shri
J. M. Imam to vote.

Cut motions 61 to 64 were put and
negatived,

MR. SPEAKER: I put cut motion
Nos, 65 and 66 of Shri Meghachandra
to vote,

Cut motions Nos. 65 and 66 were put
and negatived.

~ MR, SPEAKER: Now, I put cut mo-
tion No. 67 of Shri Shiv Chandra Jha
to the vote of the House,

Cut motion No. 61 was put and nega-
tived.

MR. SPEAKER: Then, I put cut
motion Nos. 68 to 77 and 83 to 98 in
the name of Shri Srinibas Misra to vote.

Cut motions Nos. 68 to 77 and 83
to 98 were put and necgatived,

MR. SPEAKER: I put cut motion
Nos, 99 and 100 in the name of Shri
S. N. Dwivedy to the vote of the House.

Cut motions Nos, 99 & 100 were put
and negatived,

MR, SPEAKER: I now put cut mo-
tion Nos. 101 to 103 by Shri Samar
Guha to vote.

Cut motions Nos, 101 to 103 were
put and negatived,

MR. SPEAKER: I now put cut mo-
tion Ngs. 104 to 108 in the name of
Shri S. N. Dwivedy to the vote of the
House.

Cut motions Nos. 104 1o 108 were
put and negatived.

MR. SPEAKER: Again, I put cut mo-
tion No. 109 of Shri Samar Guha to
vote,

Cut motion No, 109 was put and ne-
gatived,

MR. SPEAKER: Again, I put cut
motion Nos. 110 to 112 in the name of

f ‘Shri S, N. Dwivedy to the vote of the

House,
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Cut motions Nos, 110 fo 112 were
put and negatived,

MR, SPEAKER: Then, I put cut mo-
tion Nos, 117 to 134 in the name of
Shri S. M. Banerjee to the vote of the
House.

Cut motions Nos. 117 to 134 werc
put and negatived.

MR. SPEAKER: I put cut motion
Nos, 135 to 137 in the name of Shri
Indrajit Gupta to vote.

Cut motions Nos. 135 to 137 were
put and negatived.

MR. SPEAKER : I now put cut mo-
tion Nos. 138 to 150 in the name of
Shri Ram Avtar Shastri to the vote of
the House.

Cut motions Nos. 138 to 150 were put
and negatived,

MR. SPEAKER: Now, the question
is:

“That the respective sums not
exceeding the amounts shown in the
fourth column of the order paper,
be granted to the President, fto com-
plete the sums necessary to defray the
charges that will come in course of
payment during the year ending the
31st day of March, 1971, in respect
of the heads of demands entered in
the second column thereof against De-
mands Nos. 42 to 56, 121 and 122 re-
lating to the Ministry of ‘Home
Affairs’.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok Sabha,
are reproduced below—Ed.]

Demand No, 42—Ministry of Home
Affairs.

“That a sum not exceeding Rs.
1,54,04,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will comc
in course of payment during the year
ending the 31st day of March, 1971,
in respect of Ministry of ‘Home
Affairs’.”

Demand No. 43—Cabinet

“That a sum not exceeding Rs,
61,38,000 be granted to the Presi-
dent to complete the sum necessary
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fo defray Lhte charges wdhich wi{..l come
in course of payment during the year
ending the 31st day of March lgl,
in respect of ‘Cabinet’.”

Demand No, 44—Administration of
Justice.

“That a sum not exceeding Rs.
2,12,000 be granted to the President
to complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1;;1.
}u _respect  of ‘Administration of
ustice’.”

Demand No. 45—Police.

“That a sum not exceeding Rs.
57,56,74,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Police’.”

Demand No, 46—Census,

“That a sum not exceeding Rs,
5,23,17,000 be granted to the Presi-
dent to complcte the sum necessary
fo defray the charges which will come
in coursc of payment during the year
ending the 31st day of March, 1971,
in respect of 'Census’.”

Demand No, 47—Statistics.

“That a sum not exceeding Rs.
3,47,83,000 be granted to the Presi-
dent to complete the sum necessary
fo defray the charges which will come
in course of payment during the
ending the 31st day of March, 1971,
in respect of ‘Statistics’.”

Demand No. 48—Privy Purses and
Allowances of the Indian Rulers,

“That a sum not exceeding Rs.
1,13,000 be granted to the President
to complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 197},
in respect of ‘Pri Purses and
Allowances of the Indian Rulers".”

Demand No, 49—Territorial and Poli.
tical Pensions.

“That a sum not exceeding Rs.
24,01,000 be nted to the President
to complete the surm n fo de-
fray the charges which will come in
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course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Territorial and Political
Pensions'."”

Demand No. 50—Delhi.

“That a sum not exceeding Rs.
42,69,68,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,

in respect of ‘Delhi'.

Demand No. 51—Chandigarh,

“That a sum not exceeding Rs.
6,02,33,000 be granted to the Presi-
dent 1o complete the sum necessary
to defray the charges which will come
in course of payment during the year
eading the 31st day of March, 1971,
in respect of ‘Chandigarh’.”

Demand No, 52—Andaman and Ni-
cobar Islands,

“That a sum not cxceeding Rs.
7,76,15,000 be granted tp the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course ot payment during the year
ending the 31st day of March, 1971,
in respect of *Andaman and Nicobar

Islands’.

Demand No. 53—Tribal Areas.

“That a sum not excceding Rs.
23,13,04,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year,
ending the 31st day of March, 1971,
in respecy of ‘Tribal Arcas’.”

Demand No. 54—Dadra and Nagar
Havili Area.

“That a sum not exceeding Rs.
57,05,000 be granted to the President
to complete the sum necessary lo de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Dadra and Nagar
Haveli Area'.”

Demand No. 55—Laccadive, Minicoy
and Amindivi Islands.

“That a sum not exceeding Rs.
1,11,00,000 be granted to the Presi-
dent to complete the sum necessary

Report

to defray the charges which will come
in course of payment during the year
ending the ?lfaday of March, 1971,
n respect of ‘Laccadive, Mini

Amindivi Islands’.” tnicoy and

Demand No. 56—Other Revenue Ex-
penditure of the Ministry of Home
Affairs.

“That a sum not exceeding Rs.
10,96,58,000 be granted to thes Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
cnding the 31st day of March, 1971,
in respect of ‘Other Revenue Expen-
diture of the Ministry of Home Af-
fairs".”

Demand No. 121—Capital Outlay in
Union Territories and Tribal Areas.

“That a sum not excceding Rs.
22,07,56,000 be granted to the Presi-
dent to complete the suin necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Capital Outlay in Union
Territories and Tribal Areas’.”

Demand No, 122—0Other Capital Out-
lay of the Ministry of Home Affairs.

“That a sum not exceeding Rs,
1,77,50,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Other Capital Outlay
of the Minlstry of Home Affairs’.”

MR. SPEAKER: We will take up the
Demands of the Ministry of External
Affairs on Monday, We, now take up
the Private Members’ Business,

16.22 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

SIXTEENTH REPORT

SHRI BHALJIBHAI PARMAR (Do-
had): 1 beg to move:

“That this House do agree with the
Sixtieth Report of the Committee on
Private Members' Bills and Resolu-
tions presented to the House on the
1st April, 1970."



